ORR ' O THE INVITATIO OR EXPR ON O
R BLISHED ON 0 OR

olve Resolution Process for Corporate Perso Regulatio 016

RELEVANT PARTICULARS
1. |Name of the corporate debtor Dr. Smiths Biotech Private Limited
along with PAN/CIN/LLP No. PAN: AAFCD3322G

CIN: U24246PN2015PTC154818
| Office no, 508-511, Sacred World, 5th Floor,
‘ Above Macdonald, Vitthal Rao Shivarkar Road,

W Anowrie, Pune, Maharashtra, India - 411040.
| 3. |URL of website | NA
4. | Details of place where majority ‘ Plot No. B-5, part of Khasra No, 9 & 10, Dev

of fixed assets are located | Bhoomi Industrial Estate VI, Bantakhedi,

| Taluka, Roorkee, Haridwar, Uttarakhand.
Installed capacity of main | 1) Soft Gelatin Capsule: 1,50,00,000 Nos
products/ services | (Per Month)

2. | Address of the registered office

| 2) Ointment: 10,000 Nos (Per Month)
. | Quantity and value of main | Rs 11,05,50,000 (Revenue from operations

products/ services sold in last ‘ as on 31st March, 2024)
financial year.

Number of employees/ workmen | 0
Further details including last | For further details write an email to
available financial statements ‘ w@gﬂwﬂm
(with schedules) of two years, lists

of creditors are available at URL: |
Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at :

.| Last date for receipt of expression
of interest

11,/ Date of issue of provisional list of

For detailed EOI and eligibility criteria,
please write an email to
cirp.smithsbiotech@gmail.com
2nd August 2025

(Previously, it was 12th June 2025)
06th August 2025

| Prospective resolution applicants (Previously, it was 22nd July 2025
12.| Last date for submission of 08th August 2025
objections to provisional list (Previously, it was 28th July 2025)
13.| Date of Issue of Final List of 11th August 2025 ]
Praspective resolution applicants (Previously, it was 02nd August 2025)

14.| Date of Issue of Information

Memorandum, evaluation matrix

and request for resolution plans

| to prospective resolution applicants

15.| Last date of Submission of

resolution plans

16.| Process email id to submit
Expression of Interest

17 | Details of the corporate debtor's

registration status as MSME.

Date : 26.07.2025 SD/-
Place: Nagpur IP Megha Agrawal Resolution Professlonal
For Dr. Smiths Biotech Private Limited

IBBI/IPA-001/IP-P01456/2018-19/12272

AFA valid up to - 31.12.2025 Email: cirp.smithsbiotech@gmail.com

Address Registered with IBBI; 001, Shivranjini Apartments

In Circle of Congress Nagar Garden, Congress Nagar, Nagpur 440012 (M.S.)

Address For Correspond 2nd flG6F Anjanaga s o

Niwas, Opposite Dew Trinity Hospital, Hindustan Colol

Wardha Road, Nagpur- 44,

13th August 2025
(Previously, it was 07th August 2025)

12th September 2025

Type Of Enterprise: Medium, Manufacturing
UDYAM-MH-26-0096425
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PUBLIC NOTICE

Noticeis hereby giventhat Nexton Services Private
Limited [CIN:U93000DL2013PTC260741],
having its registered office at 120/5, First
Floor, Zakir Nagar, South Delhi, Delhi -
110025, has proposed to shift its registered
office from the National Capital Territory of
Delhito the State of Uttar Pradesh (Lucknow)
by altering Clause Il of its Memorandum of
Association.

The proposed new address will be: 6/669, Vikas
Nagar, Lucknow, Uttar Pradesh -226022.

Any person whose interest is likely to be
affected by the proposed alteration may
deliver an objection in writing to the
Regional Director (Northern Region),
Ministry of Corporate Affairs, Government
of India, within 21 days from the date of

publication of this notice.
Managing Director
Nexton Services Private Limited

Date: 25.07.2025
Place: Delhi

PUBLIC NOTICE

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI & HARYANA
Advertisement for change of registered office
of the LLP from one state to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009

AND
In the matter of

NAV Investment Consultants LLP

(LLPIN: ACG-4232)

having its Registered Office at
Plot No. 11,12,13 Gf, Kh No 56/3/3, Pocket D,
Hastsal, Late Ramanand Tyagi Block,
Uttam Nagar, New Delhi, - 110059
........... Applicant / Petitioner LLP

Notice is hereby given to the general public
that NAV Investment Consultants LLP
proposes to make a petition to Registrar of
Companies, Delhi & Haryana under section
13 (3) of the Limited Liability Partnership Act,
2008 seeking permission to change its
Registered office from "National Capital
Territory of Delhi” to the "State of
Gujarat".

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver either
on MCA-21 Portal on (www.mca.gov.in) by
filling investor complaint form or cause to be
delivered or send by registered post of his /
her objections supported by an affidavit
stating the his/her interest and grounds of
oppositions to the Registrar of Companies,
Delhi & Haryana at 4th Floor, IFCI Tower,
61, Nehru Place, New Delhi - 110019 within
Twenty One (21) days from the date of
publications of this notice with a copy to the
petitioner LLP at its Registered Office at the

address mentioned below :-
Plot No. 11,12,13 Gf, Kh No 56/3/3, Pocket D,
Hastsal, Late Ramanand Tyagi Block, Uttam
Nagar, New Delhi, - 110059
For & On Behalf of the Applicant
NAV Investment Consultants LLP
Sd/-
Ravinder Dutt Tyagi
(Designated Partner)
DPIN: 01078058

Date : 25.07.2025
Place : New Delhi

Possession Notice (For Immovable Property) Rule 8-{1)

Whereas, the undarsgned baing the Authorized Officer of [IFL Home Finance LimiBed (Fomerty knoan 33 Inda Infaling
Housng Firance Lid. ) (1| FL-H FL} under the Securitisation and Reconstnuction of Financiel Asseds and Enfarcament of
Sacurity Insarast Act 2002 and in exerciza of powers confermad undar saction 1312 mad with Rule 3 of the Secunty
Inlerezt (Enfarcamant] Rulas 2002, a Damand Mofica wes issued by the Authorizad Officer of tha company o fe
Borroawen'Co-Bomowers mankoned henen befiow S repay s amount nolics is haraby givan b b barowiee gnd e
pubdic in genaral that the urdersigred has takan possession of ha proparly dascrbad herein below n sxandse of
pravers Conlernid o Ferm wincker Sechian 134 of e s Bides, Thie oo o particular s e pubic m geids ane
Fisnesky caalicrd nal bo disal with The propesty and any dealings wilh e progecty wil e Subject Y s chamgs of IFL
HFL faran amount as manbonecd herein undiés wih miseest fereon, The borrawars attenlion |5 svied to provisans of
ool bt At 1 e Brrorass decais e dues of e “WFL HFL" togesher willk all costs (=g [
anid expenses incimed, al ey tire Before the dete fixed for salke or transter, the secuned asals shall nes be Sald or
transfernad by “IIFL HFL™ and nofurther step shall he taken by "IIFL HFL" far fransferar saleaf the secured z5sels

SLEh-S 10 () of Secion 13

For funher detasts p-;-aw contact to Authorsed Officar at Branch nrn:a “D-11/151, 2nd FI-n-:.r Bactor- B
Befini, Naw Dafi-110085 or Corporate Difice - 1EEL Tower, PlalMo. B8, Lidyog Vikar, Ph-IV Gurgaon, Hargana
Sdt-. Authorised Odfficer, For IFL Home Finance Lid.

Placa : West Delhi ; Date ; 26.07.2025

" Name of ihe ﬁu:rlhinn of the Secured Assel _
Borrowar(s)( movable Property) Duss (Rs.) INDIAN OVERSEAS BANK wsesns APPLICANT
Co-Borrower{sl | 45 that puce and parcal of Ground Fioor without|  24418684,00/- |H'“'H“ VERSUS
b, Famal Kishore | roolesrace fghls, Suated i Se anes of vilage Mangli | (Rupees Fory Foir | 13030
Mrs Radika  |Jakab, P|¢|:-e|fg;.-‘m.d?(al:l|. e Ma, 117 l:.:uku?:r i.lu:rfﬂ Latd Eighieen 2025 MR. PANKAJ KUMAR & OTHERS ...... DEFENDANTS
Prospect Mo,  |as ofd Mahak :"-Is.qar in Hocs-Bopoey kneran a5 5-2 | Thousand Six Tex,
IL10323308  |Bioch, Mew Dethi. 110048 Area Sdmeasuring (IW 30, |Hurdred and El"hl'!.' 1- MR. PANKAJ KUMAR Sio Sh, Ashok Kurnar, B H.Mo- D178 New
I-_ I: Fr..|:-arrg. T5-|:-a Lar-:l P.’BaF'rmerIyAra.: EIII III Fin ol ':JI‘|'.'| Kandli, Eas! Dedhi, Dedhl PIN-110096 MO also at H No, GRS, lrd Floor Bew

FORM NO. 5
DEBTS RECOVERY TRIBUNAL

B00M, University Road Mear Hanuman Setu Mandir, Lucknow -226007
|Area of Jurisdiction : Part of Uttar Pradesh)

SUMMOMNS FOR FILING REPLY & APPEARANCE
THROUGH PUBLICATION
O.A, No. 32712025 Date ; 17.07.2025
[Summons to defendant under Saction 15{d) of the Recovery of debts due
to Banks and Financial Institution fAct 1993 read with rules 12 and 13 of the
Debts Recovery Tribunal (Procedure Rules 1893)

O.A ND. 327/2025

Kandll, Easl Delhi, Dhai PIN=110006 AND alss al HoNa 28, Ded Aurangabad,
Bihar-824202
2- MRS, JYOTI SINGH W/o Sh. Pankaj Kumar, Rio H.Mo.- D-1/78, New Kondli,

NORTHERN RAILWAY

{E-Auction Notice)
Sr, Divisional Commercial Manager/PS, Morthern Raibway Delhi Division invites
ids through e-Auction through IREPS (htp:/ireps.gov.in/) for the alictment
of under mention confracts at following Raillway stations/|locations.

E-Catalogue Date & Time of Railway Stations/Locations/Lots
Mo, bidding

Parking-33- 12.08.2025 at Kamal (Cycle-Scooter-
2025 11.00 Hrs Maotarcycle-Car) = Total 01 Site

Wabsite parfticulars where complede

: ; https://ireps.gov.in/
details of E-Auction can be seen,

Al cantractars wha nband o participala in the e-auctions canducted through
E-Auction Leasing module of IREPS should fulfil fellowing mandatory
raguiremeants belore they can submil thair bids: 1. Begistration an IREPS for
E-Auction Leasing module -Active IREPS User Account for E-Auction Leasing
Module; 2. Payment of Ona Time Begistration Fee; 3. Current Account in Slate
Bank of India; 4. Integration of SBl Bank Account with IREPS Account; B, Lien
Marking of Funds:- 6. Updation of Turnover Detalis: 7, Contractors who do not
have IREPS account for any module of IREPS can submit their onling request
for registration by clicking cn Mew Vendors [ Contraciors (E-Tender /E-Buction
Laasing) link on IREPS Home page.

Railway Authority | Divisional Rallway Manager's Office, Commercial
Branch, State Enfry Road, Mew Delhi 110055
Emall: pkg.delhidivision@gmall.com,
Tel ﬂ‘n'l EETdEﬂHﬂ

hlu 23AC/393/E-Auction/Phg/2025 Dated: 25.07.2025

SERVING CUSTOMERS WITH A SMILE Bkl

to contact, in case
of any query

Possession Notice (For Inmovable Property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of gowers conferred under sec-
tion 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised

Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereb?/ given to the borrower and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers confel

ticular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the char%e of lIFL HFL
for an amount as mentioned herein under with interest thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the
borrower clears the dues of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the
secured assets shall not be sold or transferred by "IIFL HFL" and no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets.

fficer of the company to the

rred on him under Section 13(4) of the said Rules. The borrower in par-

Name of the . Description of the Secured Asset (Immovable Property) Total Outstanding | Date of |Date of
Borrower (S( | Allthat piece and parcel of Property bearing Khewat No.429, Khata No.447, Killa Dues(Rs.) |Demand |Po_sses
Co-Borrower(s) |No. 290//10(6-16), situated at mauja, Guda, Gautamnagar, Gohana, within MC | Rs.632909]- (Rupees | Notice | sion
Mr. Ajay, Mrs. | Limits Distt. Sonipat, Tehsil Gohana, District Sonlpat 131301. Area Admeasurlng Six Lakh Thirty Two 29104/ [21/07
Sr\ilwaltll. 1 :{_tl)gs 7ezc)t AIn ngf(t)()) OlaropéeSrt&)T>(/§ti1r 0Léemd Area Built_Up_Area, Carpet_Area, Property ThOéJsargdeNine(I)-hfn)dr- 2025 112025
o rea: 7 ed and Nine Only
[ATthat piece and parcel of Property out of Khewat No.4021, Khata No.4433, comprised | Rs.441172/- (Rupees
“A;Eg?k@rﬁgg '\grcst under Killa No.195//4, situated at Wazirpura, outside MC Gohana, Tehsil Gohana| Four Lakh Forty One | 07/04/ 121/07/
N ILiO3338‘1)2) District sonepat, Haryana, India-131301. Area Admeasuring (In Sq.ft.): Property Type: | Thousand One Hundred| 2025 | 2025
: |Land_Area, Built_Up_Area, Carpet_Area, Property Area: 906.00, 906.00, 725.00. and Seventy Two Only)
Mr. Satbir All that piece and parcel of Property comprised in Khewat No. 243min, Khaotni| Rs.485323/- (Rupees
Mrs. Babli K:r and No. 265min, bearing Khasra No.294(1-0) Situated at Village Rabhara Tehsil| Four Lakh Eighty Five 28/03/ | 21/07
Store, (Pros yect Gohana Distt. Sonipat, Haryana, India, Pin Code-131301. Area Admeasuring (In| ~ Thousand Three 2025 |/2025
No. IL{0624g93) Sq ft. )84P7rospe;tty Type: Land_Area-1361 Sq.ft, Built_Up_Area-1059 Sq.ft, Carpet Hunc_il_rr?d arg 'll'v;/enty
q ree Only
Mr.Deepak Kumar, .AII that piece and parcel of Property UID No. 596830670, situated at Lal Dora of| Rs.558603/- (Rupees
Mrs.Chander Kanta, Village Sikanderpur Majra, Tehsil Gohana and District Sonepat Haryana, India,| Five Lakh Fifty Eight | 15/03/ |21/07
Plumber, (Prospect 131301. Area Admeasuring (In Sq.ft.): Property Type: Land_Area, Built_Up_| Thousand Six Hundred | 2025 /2025
No. IL10662140) | Area, Carpet_Area, Property Area: 773.00, 609.00, 487. and Three Only)

For, further details please contact to Authorised Officer at Branch Office: Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg, Najafgarh
Road Beside Jaguar Showroom,Moti Nagar, New Delhi or Corporate Office: Plot No. 98 Phase-1V, Udyog Vlhar Gurgaon, Haryana.

Place: Delhi, Date: 26-07-2025

Sd/- Authorised Officer, For IIFL Home Finance Ltd.

SIS

OROSIL SMITHS INDIA LIMITED

Regd, Oifice: Flal No. 206, Arunachal Building, 19, Barakhamba Road, New Delhi-110001, India
Corp, Offlee: A-BY, Sector-2, Malda (UP.} 201301, India
PH: +91 120 4125476 Emall: Info@oresil.com, Websaite: www, orosiboom, CIN: LTE1100L1894PLCO59341
STATEMENT OF UNAUDITED FINAMCIAL RESULTS
FORTHE 015T QUARTER ENDED JUNE 30. 2025

kuhjohl SINCERE

{Figures-INR In Lakhs except per share data)

Guarter Endad | Year Ended
I'-IE; Parficulars [ 30.06.2025 | 31.03.2025 | 30.06.2024  31.03.2025
: Unaumte-:ljl [.ﬂ.udlt-ed:l I:LFI'LEIJIjII:Ed:I {Audited)

1 Tedal I'|-""n=I from Elpera‘ln:nrz iriet] flﬂ 24481 4.40 2B82.53
2 | Mat Profit/ (La 23} for the |:-l:r..-:l bafare Tax

Excapticnal and Wor Extr aordinary ftemsa) 1 .64 -13,548 2377
3 | Nat Profit {[Loss) fo the pericd before Tax (alier

Excapticnal and/or | KlEaorginany ilems) L i1 3,048 2177
| el FProfitiloss) 1or the: panod e Taui o R

Excapticnal ardfor E*:cl Aaordinary iames) 0. a1.17 2.54 G107
5 Tedal Compranansive Incomaed (Loss) lar the panad

[Comps alrJ Peofit! (Loss) for the persad {afier tax)

and Oiinier G "'"| prafengive Income (aMer 1ax) 0,71 BBt 3.54 g7
E E ety F%r..’ll'--'irul'l 41118 a13. 16 413,16 41316

Qiher Equity 1] 1] | 0
i Eamang Per Share (Face value Be 1/~ Each)

{Far Lonlinuing and Disconinping Cooralians)

Basic - Diluted (In Ra.| a 0.2 -0.04 a,15

HOTES:

1 Tha ghove k= an exiract of the datailed format of the Quardedy Financigl Rasulls filed with 1ha Slock Exchange uncar

Regulation 33 of the SEB| [Listing Okligatio
andial Hesuls ane available on ha-S0ck Exchimgn websils
aleo avadble en the Company's wabsie viz wwe' omosil.ocom. The full resulls c&n also be assassad by scanning the

{hit Clisaberly Fin

{IH coda hereundar

Place: Delhi
Date: July 25, 2025

ng:and Dischosure Requiremands) Regulation, 2015, The full femad of
2. i B iindia. com, The same an

For & on behall of Board ol Direclors of
Orosil 5miths India Limited

Sdi-

B K Marula

[Managing Director)

Din:pe0036249

A
&@A\

V\/

Sale of Immovable propertyfies mortgaged to Bank under Securitisation and Reconstruction of Financial Assets and Enforcementof Security Interest Act, 2002 (No. 54 of 2002 Whereas the Authorized Officer of Indian Overseas Bank has taken possession
of the following property/ias pursuant o the notice [ssued under Section 13(2) of tha Saecurity interest (Enforcemeant) Rules 2002 in the following loan account with right to sell the same on "AS 15 WHERE IS BASIS ANDAS |5 WHAT IS BASIS for realisation
of Bank's dues plus interest as details hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of power conferred under Section 13(4) of the said Act proposes o realise the Bank's dues by sale of the said
propertyfies. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (httpzJ/baanknet.com)

INDIAN OVERSEAS BANK

E-Auction UNDER SARFAESI Act, 2002. On 30.08.2025

East Dalhl, Delhi PIM-110006 AND stao st H.Mo. C5103. lird Floor Mew Kondl,
East Delhi, Delhl PIMN-110096 AND atso &t H Mo, 28, Beo Aurangabad, Bihas-
E24202
3= WIS GKYHIGH INFRAPROJECTS PVT. LTO, having their Office at- 125,
Seclor-63, Noida, ulkar Pradesh-201301, AND registered offica at Gomb Plaza
2nd Floor, Vikas Khand-1, gomii Nagar, Lucknow, Uitar Pradesh, India-226010
-...Defendants
I the above nofted applicaton, you are reguersd to file replylevidencein Paper
Book form intwo s&ts alongwith documents and affidavits [if any) persanally o
Ir:rl;‘;-;u:_}h YU Cluify authorized agent or |egal praciitiones in this Tribunal, alter
sanving copy of the same on B applicas] or his coeseliduly authonzed agent
aftar pubkcation of the stemmons, and thareafter e appear bafore the Trbunal
on 06102025 at 10,30 AM. failing which the appScation shall be heard and
decided in your absenca

REGISTRAR
DEBTS RECOVERY TRIEUNAL, LUCKNOW

Recovery Section, Regional Office

Plot mo. 39, 1st Floor, Near Bohra Hyundai,
Neelam-Bata Road, Faridabad

'u'hlm T I‘m ;"'_-3 Canara Bank

1A G oF i Uediermaiieng]

POSSESSION NOTICE [SECTION 13(4]] (For Immovable property)

The undarsigned being the Autharised Officer of the Canara Bank under Securitisaton And
Reconsiructon of Financlal Assets and Enforcement of Security Interest Act, 2002 (Act 54 of
2002 (herainafer refermed 1o as “tha Ac) and inexercse of powars confarrad under Saction
13112) read with Rule 3 of he Securty Interest {Enforcarment) Rules 2002, issued a Demand
Motice dated 07.04.2025 ca¥ng upon the borrower 3mi Sarvesh Devi Wio Abhey Ram
{Borrower) o repay the amount mentioned in the nofica, being Rs. 4,37,381.98 (Rupees
Four lakhs thirty seven thousand three hundred eighty one and paise Ninety eighty
only.}, phus inierest thereon within 60days fromrthe date of receipt of the zaid notice.
The bormower hawing failed b repay the amount, nolice is hereby given to the bormower and
ihe public in general that the undersigned has faken physical possession of the property
described herain below in exerclise of powers conferred on him £ her under section 13 {4) of
ihe said Act, read with Fioie & & 9 of the said Rule o this 24th day of July of the year 2025,
The borrowar in parlicular and the public in general are heraby caubioned not (o deal with the
proparty and any dealings with tha property we be subject to the charge ol Canara Bank for an
amountol Rs, 4,37,381.98 and interest tharaon,
vited 1o the provisions of Section 13 (B of the Acl, In respect of
fime available, 1o redeam he securad assels,

Description of the immovable Property
Al thal part and parcel of propery af & Gair Mumkm Plot o the extend of 411033 share in
Khewatkhalon! mo, 350 Med3D, Recl no. 31, Kia No. 81{5-3), Total measuring 5 kanal 3
Marts, the share of the applicant comes O kanal 4 Marla sHuated within the revenue estats of
Village Baghola, Tehsil Palwal, Disit. Palwal the same is bounded and measured as under;
East By: Other properdy West By, Road North By, Rasta 184, wide South by Cther propery
Dale: 26-07-2025 Authorised Officer,
Place: Faridabad Canara Bank Sikri Branch

The borrowear's aitention is @

SKP BEARING INDUSTRIES LIMITED

CIN: L29305GJ2022PLC128492

REGD. OFF.: Survey n0.2127 Mulchand Road, Wadhwan Surendranagar GJ 363030 IN
NOTICE OF 4th ANNUAL GENERAL MEETING, FINAL DIVIDEND RECORD DATE,
E-VOTING AND BOOK CLOSURE

NOTICE is hereby given that 4" Annual General Mesting (AGM) of Members of the Company will be
held at at Survey No 2127, Mulchand Road, Wadhwan, Dist. Surendranagar— 363030 on Tuesday 12"
August 2025 at 03:00 P.M to transact the ordinary/special businesses mentioned in the notice as
contained in the Annual Report of the Company for the FY 2024 - 2025. Members of the Company are
hereby informed that the Company has completed the dispatch of the Notice of the AGM.

The Company is pleased to provide its members the facility to cast their vote electronically,
through the remote e-voting services provided by BIGSHARE, on all resolutions set forth in the
Notice. The Company has sent e-mail through Company's RTA, BIGSHARE along with details of
Login ID and Password to the Members whose e-mail ids are available with the Company or have
been provided by the Depositories.

Members/stakeholders also note that:

1. The e-voting period commences on 09.08.2025 (9 a.m.) and ends on 11.08.2025 (5 p.m.). The
cut-off date for determining the eligibility of Members for the removal e-voting and poll is 05th
August 2025. The e-voting module shall be disabled for voting after the end of the e-voting period.

2. The facility for voting through ballot paper shall be made available at the AGM and the
members attending the meeting who have not cast their vote by remote e-voting shall be able to
exercise their right at the meeting through ballot paper.

3. The Notice of the AGM — Annual Report, along with the procedure for remote e-voting, has been
sent to all the members by prescribed modes and the same is also available on the website of
Company at www.skpbearings.com, https://www.nseindia.com/get-quotes/equity?symbol=SKP
In case of queries/grievances connected with e-voting, Members/Beneficial owner may contact Big
Share at https:/ivote.bigshareonline.com or Members may contact Mr. Shrinand Palshikhar
(Managing Director) at the Registed Office of the Company via email: info@skpbearing.com ,
cs@skpbearing.com

4. Further, the board of directors of the company at its meeting held on 28th May 2025, has
recommended a final dividend subject to the approval of shareholders in AGM of Rs 1.11/-
(Rupees one & eleven paisa) per share i.e. 11.1% on equity shares of the face value of Rs. 10/-
each fully paid up, for the year 2024 - 2025, The company has fixed record date as Tuesday 05th
August 2025 to determine eligible shareholders entitled to receive final dividend subject to
declaration.5. Further notice is hereby given that pursuant to provisions of section 91 of the
Companies Act, 2013 read with Rule 10 of the Companies (Management and Administration)
Rules, 2014 and Clause 16 of the Listing Agreement, Register of Members and Share Transfer
Books of the Company will remain closed from 06th August 2025 to 12th August 2025 (Both

days inclusive) for the said AGM of the Company.
ysinclusive) for ! pany By Order of the Board of the directors,

For, SKP Bearing Industries Limited
SD/-

SHRINAND KAMLAKAR PALSHIKAR
Managing Director & Chairman
(DIN: 08992832)

Date: 25.07.2025
Place: Wadhwan

“ MOONGIPA
= CAPITAL FINANCE LTD.

MOONGIPA CAPITAL FINANCE LIMITED
Registered Office: 18/14, WE.A Pusa Lane, Karol Bagh, New Delhi - 110005, Inda
Email: moongipac@gmai.com | Website: www.mongipa.com
Corporate Identification Number: L6£333DL198TPLCO28660

NOTICE WITH RESPECT TO SPECIAL WINDOW FOR RE-LODGEMENT

OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant o SEBI circulas SEBIHOMIRSDIMIRSD-Pol/PICIR20E5ET dated July 2,
2025, the Company is pleasad to to offer 3 one-fime Special Window for sharsholders to
submdt re-lodgement requests for the ransierof physical shares

This Special Window will be opan from July 07, 2025, to January 06, 2026, and is
spechically intended for cases where the ongmal bransfer requests were made prior o
Apnl 01, 2019, and were reterned or rejected or not aftended due to deficiencies in
documentation, procass, or any other reason

kindly note that dunng ths. spedial window', shares. re-lodged for transfer will be
processed only indematerizalized [ Demat) form

Eligibée investors may submil their fransfer requests along with requisite documents
and rectify deficsency, if any, 1o the Company or its Registrar and Share Transfer Agent
("R TA%). altheearliest during the sipuiated pericd on any of the address given balow

Moongipa Capital Finance Limited | Skyline Financial Services Private Limited|
To, Registrar and Share Transfer Agent
The Comgany Secrelary Add: D-153A, First Floor, okhla Industrial
Add: 18114, WE.A, Pusa Lane, Area, Phase-1, New Delhi-110020
Karol Bagh, Mew Delhi — 110005 Email: senvicas(@skylineria.com

Emad. moongipac@gmail.com Telephone Mo, 011- 26812682-83
Telephone Noo: 011-41450121

For Moongipa Capital Finance Limited

On behalf of the Board of Directors

-

Sandeep Singh

Company Secretary and Compliance Cfficer

Dated: July 25, 2025
Place: New Delhi

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region, Ministry of
Corporate Affairs, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of MILKY
INVESTMENT AND TRADING COMPANY
(CIN: UB5100DL1981ULT165402)
having its Registered Office at
4TH FLOOR, PUNJABI BHAWAN 10,
ROUSE AVENUE, DELHI-110002

......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the Company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 21st
July, 2025 to enable the Company to change
its Registered Office from the "National
Capital Territory of Delhi” to the "State of
Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the Company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her
objections supported by an affidavit stating
the nature of his / her interest and grounds of
opposition to the Regional Director, Northern
Region, Ministry of Corporate Affairs, B-2
Wing, 2"d Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at
the address mentioned below:-
4TH FLOOR, PUNJABI BHAWAN 10,
ROUSE AVENUE, DELHI-110002
For & on behalf of
MILKY INVESTMENT AND TRADING COMPANY
Sd/-
GAURAV CHAMARI/I-\
(DIRECTOR)

Date : 25.07.2025

Place : Delhi DIN : 02328443

KEI INDUSTRIES LIMITED

Regd. Office: D-90, Okhla Industrial Area, Phase I, New Delhi-110020 =
Phone: 91-11-26818840/26818642 , Web: www.kei-ind.com '} ae n

K&/
E-mail Id: cs@kei-ind.com

w"es & cahles (CIN: L74899DL1992PLC051527)

NOTICE FOR COMPULSORY TRANSFER OF UNPAID/UNCLAIMED DIVIDEND & EQUITY
SHARES OF THE COMPANY TO INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

Dear Shareholder(s),

We wish to inform you that pursuant to Section 124(5) and (6) of the Companies Act, 2013
(the “Act”), read with Investor Education and Protection Fund Authority (Accounting, Audit,
Transfer and Refund) Rules, 2016 as amended from time to time (including any statutory
modification(s), enactments(s) thereof for the time being in force) (hereinafter referred to
as “IEPF Rules”) available on the website of Ministry of Corporate Affairs at
www.mca.gov.in has inter-alia, specified the manner for transfer of Unpaid/ Unclaimed
Dividend along with the equity shares in respect of which dividend is unpaid or unclaimed
for a period of seven years to Investor Education and Protection Fund (IEPF) established
by the Central Government.

Shareholders who have not claimed their dividend for a period of seven yearsi.e., from the
Financial Year 2017-18 and equity shares on which dividend has not been claimed for
seven consecutive years i.e., from the Financial Year 2017-18 is/are liable to be
transferred to IEPF as provided under the Companies Act, 2013 read with IEPF Rules.

In compliance with the provisions of IEPF Rules read with Secretarial Standard on
Dividend (SS-3), the Company has uploaded details i.e. Name and Folio No./DPID-CLID
of such shareholders whose dividend and equity shares are due for transfer to IEPF on its
website www.kei-ind.com under Investor Relations Section. The Company shall initiate
the transfer of unpaid/unclaimed dividends to the Investor Education and Protection Fund
(IEPF) in respect of dividends remaining unpaid or unclaimed up to October 05, 2025.
Further, equity shares corresponding to such dividends shall also be transferred to the
IEPF, where dividends have remained unpaid/unclaimed for a continuous period of seven
years as on October 05, 2025.

We would further like to state that future dividend/benefits, if any, in respect of equity
shares so transferred shall also be credited to the IEPF.

Upon transfer of equity shares and unpaid/unclaimed dividend to the IEPF, the claimant
can claim those equity shares and unpaid/unclaimed dividend in accordance with the
procedure and on submission of necessary forms and documents to the IEPF Authority.
You are also hereby informed that upon transfer of equity shares and unpaid/unclaimed
dividend to IEPF, no claim shall lie against the Company/RTA. (IEPF Rules and web-form
IEPF-5 for claiming Refund of equity shares and dividend are available on the website of
Ministry of Corporate Affairs at www.mca.gov.in).

In view of the above, you are once again requested to claim your Unpaid/ Unclaimed
dividend, if any immediately on or before October 05, 2025.

Procedure for claim of unpaid/unclaimed dividend:

In case shareholders| In case shareholders holding equity shares in physical form,
holding equity shares in| please send Form ISR-1, copy of PAN/PAN(s) gin case of joint
demat form, please|holders),original cancelled cheque (name of 1*holder printed
update your bank detail in | on it) or copy of bank passbook having MICR Code, IFSC and
your demat account and| A/c No., duly attested by the Bank Manager, Form ISR-2 (in
send updated client| case of signature mismatch with our records/or missing) and
master alongwith a|FormSH-130or FormISR-3 (which can be download from our
request letter to RTA. website i.e. www.kei-ind.com from download tap under
Investor Relations Section.

In case you have any queries on the subject matter, you may contact our Registrar and
Share Transfer Agent:

M/s. MAS Services Limited,

T-34 2™ Floor, Okhla Industrial Area, Phase-Il, New Delhi-110020
Tel.: 011-26387281-83, FAX:- 011-26387384, 41320335

E-mail id:- investor@masserv.com

Thanking you

Yours truIy«,\\

For KEI INDUSTRIES LIMITED

Sd/-
Kishore Kunal

Date: 25" July, 2025 .
VP (Corporate Finance) & Company Secretary

Place: New Delhi

FORM G
CORRIGEMDUM TO THE INVITATION FOR EXPRESSION OF
INTEREST PUBLISHED OMN 27th JUNE 2025 FOR
DR. SMITHS BIOTECH PRIVATE LIMITED
OPERATING IN PHARMACEUTICALS & HEALTH SUPPLEMENTS &
NUTRACEUTICALS INDUSTRY AT ROORKEE, UTTARAEHAND
{Under sub-regulation | 1] of reglatisn 364 of the Insslency and Bankruptey Board of India

|Imsalvency Redolution Process for Corperale Persons) Regulations, 2006

RELEVANT PARTICULARS
1. | Name of the corporate debtor Dr. Smiths Biotech Private Limied
slong with PAN/CINALLP Mo Pak: aAFCD33226G
| O, LIEJEI‘-‘-H_PNE-Z]'.'I EPFTCLIG4E]S
Difsce ng, BOB-511, Sacrad Warld, B4R Flode,
Alhiwve Macoiiakd, Vathal Rad Shivarkas Road
W ARowrie, Pune, Mabarasidra, India - 4110490
3. [URL aof websin [ NA _ )
4, | Detaiks of place where majarity Plot Mo, B-5, part of Bhasma Mo, 9 & 10, Dy
of fmad assets are located Bfoami industrial Estata Vi, Bantakhedi,
| | Taluka, Roorkee, Haridwar, Uttarakhand.
5. | Installed capacity af main 11 Soft Gelatin Capsule: 1,50,000000 Mos
prodiects) services {Par Month)
i JI Jnt |'|'|E|'|‘L 18 i]L‘{ZI "'-:l.'ls. Ir'Fr Ivdontig
fis 11,05 50,000 (Revenue from operations
a5 an 3151 Manch, 2024

20 | Addresg of 1he registerad offics

. | Duantdy and valus od main
pochucts) services sobd in ksl
| Tarncial FEdl i
V. | Number of emphiseesy workmian O
=, | Furthar details including last Foor Tuerbbeer dekadls wiila b el bo
mvailabde financial statements cirpsmiths bicte chiamail.com
{with echedules) of two years, lists
| of creditors are avaiabie st LAL
9. | Eligibility for resolution applicants
under section 25 2)h} of tha
| Code is svallableat: )
10, | Revisead Imst date fof recadpt of
expwession ol iInferes
11 | Revissd date of e of the
provEsional sl of prispectiv:
| resalution i.Ir.IIZI“GEl!"I.E |
12, | Ravised last date for submission of
| objections o provisonal list
13. | Revised date of lssue of final listof | 11th August 2025
| prespective resolution appicants | (Previcusly, IEwas 02nd August 2025)
14. | Revised date of Bsue of Information 13th Augest 2025
mErnorandun, evaluation et {Previously, IEwas Ot Algust H25)
ardl requess for resobution plans o
progpective resolution agphcants
1-'=.- I_i.1.-_:1 :-:li,:l_-e: Tar -.‘;_il,j|II1'."'-i.'\jil'EIII ol
ressalution Hans
1E. | Process email id o submit
| Expression of [nterest
17 | Detaiis of the corporate debtor's
registration status as MSME.

Dale : 26.07.2025
Piace: Nagpur

| For detailed EOl and eligtbility critaria,
Flli-'FJEE' winile an emad 1o
| cimp.smiths blotech@Epmal.com
Ind Auigist 2025
[Presviausly, IEwas 13th June 2025]
| DGth ALgust 2025
[Prewiously, Ewas Z2nd July 2025

08th August 2025
[Prestiously. it was 28th July 2025)

| 'I?I!'-.E-'.:|::I;|'.|1:.'5-E::'”?I.'.I?ﬁ

15tk

il oo

| Twpe OF Enterprise; Madium, Manufaciuring
Ubyan-MH-26-0096425

S0,/

IF Megha Agrawal Resolution Professional

For Dy, Smiths Biotech Private Limited

IBBIS P00 AP-PO 1456,/ 3018-19,/ 12272

AFA valid up to - 31.12. 2025 Emall; cirp.smithshiotech@gmail.com
Address Registered with IBEl: CO1, Shivran|ini Apartmeanis

o Circle of Congriss Nagar Gardon, Congress Magarn Nagpor -340012 (M5
Address For Comespondenee: 2nd floor Anjanaya
Miwas, Oppasite Dew Trinity Hospitad, Hindustan Calany,
Wardha Rosd, Nagpur- 4&00015

FORM NO. URC.2
Adveriizemant giving nofice about
registration under Part | of Chapier XXI
[Pursuant to section 374(b) of the
companies Acl 2013 and rule 401) of tha
companies [Authorised o Register) Rules,
2014]

1, Motice is hereby given that in pursuance
of sub-sechon {2) of section 366 of the
Companies Acl, 2013, an apphcation has
been made io the Reqgistrar a1 Delhi that
STOREIT SERVICES LLP may be
registerad under Part | of Chapler XXI of
the Companies Act 2013, as a company
himnited by shares

Z.The principal obeects of the company are
as follows: To camy on the business of
manufacture, fabrication, job work, trade,
impart, export and olherwise deal in all
types of nalls, fasteners, screws, rivels,
nuls bolts and drawing of wire of all types
and descnplion

A-copy of the draft memoranduem and

arlicles of associalion of the proposed

company may be inspected & the office
al DPT443, DLF Prime Tower, Okhla

Phrizse-1, New Delhi-110020

4. Nofice is hereby given that any person

L

ocbjecting to this application may
communicate thesr obiecdion in writing io
the Hegistrar of Companiss at 4ih Floor,
FCE Tower, 81, Mehru Place, Mew Deihi-
(0019, within twenty ane days from the
A= of publication of this notice, with a
cofy 1o the company al its regstered
office DPT443 DLF Prime Tower Okhla
Phase 1, Mew Dalhl- 110020

Mame(s) of Applicant

For Storeit Services LLP

1. Manbsr Dager

&, Arun Goswai

3. Ajay Gin

Dated this 215t day of July 2025

Regional Office: Building No. 80, First Floor, Near BSNL Office, Tejgarhi
Crossing, Meerut -250005. Ph. 0121-2761701, 2762124, Fax: 2761703

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF PROPERTIES.

Uttar Pradesh

Pradesh

342, Sarai Khair Magar, Meerut 250002

Guarantor: 1. Mohd. Danish s'o Mohd. lamile
342, Sarai Khair Nagar, Meerut 250002 Uttar

Bills alch

through progrietor Mohd . Zubair.,

Boundaries:- Easi-Way to basemeant on ground finar and commicn passage and stairs
and lift then property of others and common passage anly on first floor and [ift then|
property of Gupta Ji, West- Common Passage, Morth- Way 1o Jeemkhana Road, South-
Property No 231 and 233 remaining part of others { Rpse Valley Heighis)

Cutstanding dues of Local Self Government (Property Tax, Water sewerage, Elemrlciwi

S.| Branch Name of the Account Bank Dues Securities Reserve EMD| Branch Contact
Ma. a5 on Price Bid Multiplier Details
1. R. G. Borrower; 1 .M/s B.K.Rexine House Rs. 2,07.32,501.18 | Equitable mortgage of premizes hall, bassment covered area measuring 85.06 Sqg. Mir,| Rs. 2.79,25,000.00 | _Rs. 27,92,500,00 Indian Overseas Bank
COLLEGE | prop. Mohd. Zubair Slo Mohd. Ismile 342,| 35 on23.07.2025 | coyered area measuring 85.06 Sq. Mir. On ground floor and Covered area measuring| { Bid Multiplier Rs. 25000} RG college Branch (2803), RG
BRANCH Saral Khair Nagar, Mearut 250002. Uttar -;'fnutr.:her I}:"tE"EEt B5.06-5q. Mir. on first fioor without roaf fights and opan ares measuring 87 .40 3g, Mir, -Dn; Inter College Chippi Tank ,
CHIPPI Pradesh AFChages. ground floor part of property No. old 187 & 197-A, new 233 & 233/1A, 234 8731/3 Rose| Mearut, U.P. ,
M?EHR'EiT 2. Mohd. Zubair S/o Mohd. Ismile Vailley Heights, Saral Khair Nagar, Meerut, LLP. Owned by Miz B K Rexine House e-mail: lob2803@iob.in or

Mrs. Mudita Arocra (BM)
B925952803

Date: 25.07.2025

Date of E-Auction 30.08.2025 Time of E-Auction : 11.00am to 4.00 pm with auto extension of Ten minutes till sale is completed. EMD may be deposited till 29.08.2025 ( before 5.00 PM) - All Property are under Symbolic Possession. The
e=auction is being held on "AS ISWHERE 15" and "AS ISWHAT IS™ BASIS. Tothe best of knowledge and information of the Authorised Officer, there are no encumbrance on the properties placed onauction. Outstanding Dues of Local Self
Government (property tax, water Sewerage, Electricity Bills etc.) to be Ascertained and borne by bidder However, the intending bidders should make their own independent inquiries regarding the encumbrances, title of propertylies &
inspect & satisfy themselves. -Properties can be inspected on 18.08.2025 to 22.08.2025 Between 11:00 A.N. to 04:00 PM (with prior appointment from bank)

The intended bidders who have deposited the EMD and require assistance in creating Login ID & Password, uploading data, submitting bid, training on e-bidding process etc. May contact authorised representative of e-auction

service provider hittps:/Vbaanknet.com

FOR DETAILED TERM AND CONDITIONS PLEASE VISIT WEBSITE https://baanknet.com and for bidder Registration https:/fbaanknet.com
This Motfice is also to be treated as 30 days Statuary sale notice {Subsequent sale) to borrower and Guarantors (LIRs) Under Rule 8{8) Security Interest (Enforcement), Rules 2002

Place: MEERUT

Authorised Officer Indian Overseas Bank

epaper.ﬁnann'taiexpress.mn'. .

New Delhi
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ADVERTISEMENT CUM
PUBLIC NOTICE

(For Removal of Charge under Section
82(1) of the Companies Act, 2013)

BCI OPTICAL DISC LIMITED
(CIN: U74899DL1991PLC044651)

Registered Office: 2, S.S.I., INDUSTRIAL
AREA, G. T. KARNAL ROAD, NEW
DELHI - 110033

PUBLIC NOTICE

Notice is hereby given to the public at large
that BCI Optical Disc Limited, a company
incorporated under the provisions of the
Companies Act, 1956 and having its
registered office at 2, S.S.1., Industrial Area,
G.T.Karnal Road, New Delhi— 110033, has
made an application to the Registrar of
Companies, National Capital Territory of
Delhi and Haryana, under Section 82(1)
read with Section 87 of the Companies Act,
2013, for removal of Charge ID: 90056485,
which was created on 18th May, 1995 in
favour of erstwhile ANZ Grindlays Bank,
for a sum of Rs. 1,88,000/- (Rupees One
Lakh Eighty-Eight Thousand only).

The said loan was duly repaid by the
Company, and the loan account was closed
in a timely manner. However, due to the
subsequent acquisition of ANZ Grindlays
Bank by Standard Chartered Bank and
certain inadvertent administrative
oversights at that time, the satisfaction of
the said charge could not be filed with the

}le istrar of Companies.

]ﬁ; Company has now made an
application for removal of the said charge
from its records maintained by the Registrar
of Companies, Delhi.

Any person having any objection or
claim in respect of the above-mentioned
charge or its removal is hereby
requested to submit such objection or
representation, along with documentary
evidence, if any, within a period of 30
(thirty) days from the date of publication
of this notice to:
1. The Registrar of Companies, NCT of
Delhi and Haryana,
Ministry of Corporate Affairs,
IFCI Tower, 4th Floor, 61, Nehru Place,
New Delhi - 110019.
AND/OR
2. The Company at its Registered Office:
BCI Optical Disc Limited
2, S.S.1., Industrial Area,
G. T. Karnal Road,
New Delhi — 110033.
Email: beiodl@hotmail.com
Tel: 011-40402000

In absence of any objection within the
stipulated time, it shall be presumed that
there are no objections to the removal of the
said charge.

For BCI Optical Disc Limited
Sd/-

Authorised Signatory
Date: 23/07/2025

Place: New Delhi
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FINANCIAL EXPRESS

PUBLIC NOTICE

| arm required to investigate the title of Mr. VINAY PUNDALIK KANE,
aged aboul 68 years, occupation: retired, residing at D-301, Brahma
Vantage, NDA Fashan Road, Ramnagar, opposite Bavdhan Foiice
Station, Bavdhan, Pune 411021, in respect of Flat bearing No. 502 in
building named as "Shikhar™ more particularly described in the
ochedule hereunder written.
The said flat was purchased by my clignt Mr. Vinay Pundalik Kane
and his wife 3mt. Meena Vinay Kane from M/s. Saksham Housing
Development LLP by Agreement dated 17/11/2016 registered with
the Sub Registrar of Assurances, Mulshi 2 al Seral No. 10978 for a
consideration of Rs, 23,72, 000/-. 5mt. Meana Vinay Kane died on
17/11/2023 and as per her Will dated 09" November 2023 she
bequeathed her half undivided share in the said flat to my client Mr,
Vinay Pundalik Kanea thus ha has become sole owner of tha said fiat.
Any personis having any right, tile, interest, claim or demand of any
nature whatsoaverin, to or upon the below mantionad flat may notify
the sama in writing within seven days of the publication hareof, in
my office together with documentary proof in support of such claim,
failing which such right, claim or demand, if any, shall be deemed to
hawve been waived or abandoned.

THE SCHEDULE REFERRED TO ABOVE
ALL THAT Flat bearing No. 502, admeasuring 495 5q. feeti.e. 45.99
square meters carpet, {i.e. 394 sq. ft. and 55.19 sq. mirs. built up)
situated on the fifth floor of building named as "Shikhar” togather
with covered car parking space No. 14 in the building constructed at
Survey No.113/1 situated at village Maan, Taluka Mulshi, Fune
within the limits of the Sub-Registration Distnet of Mulshi, District

Pune, Date : 25/07 72025 "e
Rakesh P. Kunjir, Advocate

101, Airy Apartments, 878, Bootee Street,
Camp, Pune — 411 001 Mob. : 8007254007

SKP BEARING INDUSTRIES LIMITED

CIN: L29305GJ2022PLC128492

REGD. OFF.: Survey n0.2127 Mulchand Road, Wadhwan Surendranagar GJ 363030 IN
NOTICE OF 4th ANNUAL GENERAL MEETING, FINAL DIVIDEND RECORD DATE,
E-VOTING AND BOOK CLOSURE

NOTICE is hereby given that 4" Annual General Meeting (AGM) of Members of the Company will be
held atat Survey No 2127, Mulchand Road, Wadhwan, Dist. Surendranagar — 363030 on Tuesday 12"
August 2025 at 03:00 P.M to transact the ordinary/special businesses mentioned in the notice as
contained in the Annual Report of the Company forthe FY 2024 - 2025. Members of the Company are
hereby informed that the Company has completed the dispatch of the Notice of the AGM.

The Company is pleased to provide its members the facility to cast their vote electronically,
through the remote e-voting services provided by BIGSHARE, on all resolutions set forth in the
Notice. The Company has sent e-mail through Company's RTA, BIGSHARE along with details of
Login ID and Password to the Members whose e-mail ids are available with the Company or have
been provided by the Depositories.

Members/stakeholders also note that:

1. The e-voting period commences on 09.08.2025 (9 a.m.) and ends on 11.08.2025 (5 p.m.). The
cut—off date for determining the eligibility of Members for the removal e-voting and poll is 05th
August2025. The e-voting module shall be disabled for voting after the end of the e-voting period.

2. The facility for voting through ballot paper shall be made available at the AGM and the
members attending the meeting who have not cast their vote by remote e-voting shall be able to
exercise their right at the meeting through ballot paper.

3. The Notice of the AGM — Annual Report, along with the procedure for remote e-voting, has been
sent to all the members by prescribed modes and the same is also available on the website of
Company at www.skpbearings.com, https://www.nseindia.com/get-quotes/equity?symbol=SKP
In case of queries/grievances connected with e-voting, Members/Beneficial owner may contact Big
Share at https:/ivote.bigshareonline.com or Members may contact Mr. Shrinand Palshikhar
(Managing Director) at the Registed Office of the Company via email: info@skpbearing.com ,
cs@skpbearing.com

4. Further, the board of directors of the company at its meeting held on 28th May 2025, has
recommended a final dividend subject to the approval of shareholders in AGM of Rs 1.11/-
(Rupees one & eleven paisa) per share i.e. 11.1% on equity shares of the face value of Rs. 10/-
each fully paid up, for the year 2024 - 2025, The company has fixed record date as Tuesday 05th
August 2025 to determine eligible shareholders entitled to receive final dividend subject to
declaration.5. Further notice is hereby given that pursuant to provisions of section 91 of the
Companies Act, 2013 read with Rule 10 of the Companies (Management and Administration)
Rules, 2014 and Clause 16 of the Listing Agreement, Register of Members and Share Transfer
Books of the Company will remain closed from 06th August 2025 to 12th August 2025 (Both

days inclusive) for the said AGM of the Company. By Order of the Board of the directors

For, SKP Bearing Industries Limited
SD/-

SHRINAND KAMLAKAR PALSHIKAR
Managing Director & Chairman
(DIN: 08992832)

Date: 25.07.2025
Place: Wadhwan

w ADITYA BIRLA
o1 CAPITAL

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601

DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL),
their loan accounts have been classified as Non-Performing Assets in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2)
of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby calling upon
and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate on the aforesaid amount and incidental expenses, cost, charges etc. as stat-
ed in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

Road, Dehuroad, Pune, Maharashtra— 412101. 4. SMITA NAGANATH MENGE .

Loan account no. LNPUNOHL-08220142574 & LNPUNOHL-08220142631

SI. Name and Address Borrower/ Co-Borrower and Guarantor / NPA Date Date of Dé\m:#é‘tN%l:i% :7agegn
No Co-Guarantor & Loan A/C No. Demand Notice Date
1 1. ASHISH RANGNATH FULE Flat No. 702, 7th Floor, Tower D, Building No B, Magia Avenue, Sr. No. 13/1a/4, Near Sachin | 02-07-2025 22.07.2025 | Rs. 25,40,062.00/- (Rupees
Patil Hopital, Dehu Road, Alandi Chorachi B.O., Mamurdi. Pune, Maharashtra-412201. 2. SMITA NAGANATH MENGE Flat No. & Twenty Five Lac Forty

702, 7th Floor, Tower D, Building No B, Magia Avenue, Sr. No. 13/1a/4, Near Sachin Patil Hopital, Dehu Road, Alandi Chorachi
B.O., Mamurdi. Pune, Maharashtra-412201. 3. ASHISH RANGNATH FULE Gher No. 17, Parshi Chaal Deguroad, Abusheat
Gher No. 17, Parshi Chaal Deguroad,
Abusheat Road, Dehuroad, Pune, Maharashtra— 412101. 5. SMITA NAGANATH MENGE Flat No. 4, A-Wing, Kohinoor Housing
Society, Laxmi Puram, Mumbai Pune Road, Dehuroad, Near Telephone Exchange, Kivale, Pune, Maharashtra-412101. 6.
ASHISH RANGNATH FULE C/O Akash Man Wear, At Main Bazar, Dehu Road, Pune, Maharashtra-412101

0Old notice dated | Thousand Sixty Two Only) by
12.09.2024 way of outstanding principal,
withdrawn. arrears (including accrued
This publication late charges) and interest till
to be treated as 08.072025.
Effective notice.

as to the cost and consequences.

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Flat No. 702, Carpet Area Of Flat 34.014 Sq. Mtrs. |.E. 366 Sq. Ft., Carpet Area Of
Terrace 7.43 Sq. Mtrs. |.E. 80 Sq. Ft. On 7th Floor, Exclusive Rights To Use On Car Parking, Wing-D, Building No. B, In The Project Known As Magia Avenue, Constructed On Land Bearing Survey
No. 13/1a/4, Situated At Village: Mamurdi, Within The Limits Of Pimpri Chinchwad Municipal Corporation, Taluka Haveli, District: Pune, Maharashtra-412201, And Bounded As: East: By Proposed
Building Of The Promoter West: By Part Of Survey No. 13 North: By Part Of Survey No. 13 South: By Part Of Survey No. 13

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with further interest thereon plus cost, charges,
expenses, etc. thereto failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk

Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior written consent
of the Company. Any contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time before
the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset.

Date: 26.07.2025
Place: PUNE

Sd/- Authorised Officer
(Aditya Birla Housing Finance Limited)

Rank of Maharashira

i uiffaie g dn

Satara Zonal Office, "Jeavan Tara", LIC Building,
Dpp. Collecior Office, Satara - 415001, Ph (02162) 258403
Email : conmarcsatimahabank.co.in | legal sal@mahabank.co.in

POSSESSION NOTICE Appendix IV under the Act-Rule- 8(1)]

Whereas the under signed being the Authorized Officer of the Bank of Maharashtra under the Securitization
and Raconstruction of Financial Assat and Enforcemeant of Security Interest Act = 2002 and in exercise of
powers conferred under Sec. 13(12) read with rule 3 of Secunty |nterest (Enforcement) Rules, 212 issued a
Cemand Motice dated 13/01/2025 calling upon the Barrowers: M/s. Heramb Hills And Agro Tourism Private
Limited (Directors: - Shri. Hrushikesh Rajendra Bahulekar, Shri, Harsh Ramchandra Bhosale, Shri.
Mikhil Shankarraoc Mall, Smt Mrudula Milesh Dere, Shri. Abhinay Gajanan Chand, Smi. Lata Amal
Jadhav, Shri Dhairysheel Tukaram Bhosale, Shri Abhijit Shrirang Kirdat, Smt. Shubhangi Balasaheb
Jorwekar, Shri. Jayant Mahadey Salunkhe, Shri. Pradip Uttam Rasal, Shri. Uday Dharmaji Indalkar,
Smt. Shobha Bharat Lokhande, Shri. Ajit Sadashiv Salunkhe and Shri. Hemant Sampatrac Kadam) and
the Guarantors: Shri. Hrushikesh Rajendra Bahulekar, Shri. Harsh Ramchandra Bhosale, Shri. Nikhil
Shankarrao Mali, Smt. Mrudula Nilesh Dere, Shri. Abhinay Gajanan Chand, Smt. Lata Amol Jadhav,
Shri Dhairysheel Tukaram Bhosale, Shri Abhijit Shrirang Kirdat, Smt. Shubhangi Balasaheb Jorwekar,
Shri. Jayant Mahadev Salunkhe, Shri. Pradip Uttam Rasal, Shri. Uday Dharmaji Indalkar, Smt. Shobha
Bharat Lokhande, Shri, Ajit Sadashiv Salunkhe and Shri. Hemant Sampatraoc Kadam torepay the amount
mentionad in the Notica baing Rs.1,95,83,292.60 (Rupees One Crore Ninety-Five Lakhs Eighty-Three
Thousand Two Hundred Ninety-Two and Paise Sixty Only) plus further interest at applicable rates plus
costs, charges, and expenses ate. within 60 days from lhe date of tha said Motice,

Tha Borrowers: Mis. Heramb Hills And Agro Tourism Private Limited (Directors: - Shri. Hrushikesh
Rajendra Bahulekar, Shri. Harsh BEamchandra Bhosale, Shri. Nikhil Shankarrao Mali, Smi. Mrudula
Milesh Dere, Shri. Abhinay Gajanan Chand, Smt. Lata Amol Jadhav, Shri Dhairysheel Tukaram Bhosale,
Shri Abhijit Shrirang Kirdat, Smt. Shubhangi Balasaheb Jorwekar, Shri. Jayant Mahadev Salunkhe,
Shri. Pradip Uttam Rasal, Shri. Uday Dharmaji Indalkar, Smt. Shobha Bharat Lokhande, Shri. Ajit
Sadashiv Salunkhe and Shri. Hemant Sampatrac Kadam) and the Guaraniors: Shri. Hrushikesh
Rajendra Bahulekar, Shri. Harsh Ramchandra Bhosale, Shri. Nikhil Shankarrao Mali, Smt. Mrudula
Milesh Dere, Shri. Abhinay Gajanan Chand, Smit. Lata Amol Jadhav, Shri Dhairysheel Tukaram Bhosale,
Shri Abhijit Shrirang Kirdat, Smt. Shubhangl Balasaheb Jorwekar, Shri. Jayant Mahadev Salunkhe,
Shri. Pradip Uttam Rasal, Shri. Uday Dharmaji Indalkar, 3mi. Shobha Bharat Lokhande, Shri. Ajit
Sadashiv Salunkhe and Shri. Hemant Sampatrao Kadam having failed to repay the amount, Motice is

NAVI PETH BRANCH
Plot No 2 Laxmi Park, Lbs Road,
Navi Peth, Pune 411030
Tel. 020-24539120

e dw LmWME:ﬂE

Fo e L R )

[Rule - 8 (1)]

POSSESSION NOTICE (Forimmovable property)

Whereas, The undersigned being the authorised officer of Union Bank of India,
Navipeth Branch, under the Securitisation and Reconstruction of Financial
Assets and Enforcement Security Interest (Second) Act, 2002 (Act No. 54 of
2002)and in exercise of powers conferred under Section 13(12) read with rule
3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 19/04/2025 calling upon the borrower Mr.Basudeb Rajagopal lyer and
Mrs.Namita Basudeb lyer to repay the amount mentioned in the notice
being Rs.1,24,36,089.61/- (Rupees One Crore Twenty-Four Lakhs Thirty Six
Thousand Eighty Nine and Sixty One Paisa only) within 60 days from the date
of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under Section 13(4) of the said Act read with rule 8 of the said rules on this 22nd
day of the July, 2025.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge
of the UNION BANK OF INDIA for an amount Rs.1,24,36,089.61/- (Rupees One
Crore Twenty-Four Lakhs Thirty Six Thousand Eighty Nine and Sixty One
Paisa only) and interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available to the borrower to redeem the secured assets.
Description of Inmovable Property
All The Piece And Parcel Of Property At Unit No. 6, Nirvana Life County, S.no.

299, Hissa No. 2/1, Lohegaon, Pune — 411047 And

Bounded as: -

North by: UNITNO 7,
East By: Open Space,

South by: UNITNO 5
West By: Entrance & Main Gate

Date : 22.07.2025
Place : Pune

Authorised Officer
UNION BANK OF INDIA

Form No. 3

[See Regulation-15 (1)(a)] / 16(3) /

DEBTS RECOVERY TRIBUNAL PUNE
Unit Nos. 307 to 310, 3rd floor, Kakade Biz Icon Building, Shivaji Naga,
Pune - 411005.

Case No.: 0A/610/2022 -
Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
Exh. No.: 11264
Bank Of India
VS
M/S. SHREENATH ENTERPRISES PROP. MR. PRASAD PRAKASH KHAIRE

To,

(1) SHREENATH ENTERPRISES PROP. MR. PRASAD PRAKASH KHAIRE
Shop No. 1, Lane no 5, Shivshambho nagar, Katraj-Kondhwa Road, Katraj Pune
Maharashtra-411046

WHEREAS, OA/610/2022 was listed before Hon'ble Presiding Officer/Registrar

on 30/04/2025.

WHEREAS this Hon’ble Tribunal is pleased to issue summons/notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery

of debts of Rs. 1,16,85,705/- (application along with copies of documents etc.

annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

are directed as under:

(i) to show cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(ii) to disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the original
application, pending hearing and disposal of the application for attachment of
properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created
and/ or other assets and properties specified or disclosed under serial number
3A of the original application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business
and deposit such sale proceeds in the account maintained with the bank or
financial institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to

the applicant and to appear before Registrar on 28/07/2025 at 10:30 A.M. failing

which the application shall be heard and decided in your absence

Given under my hand and the seal of this Tribunal on this date: 13/05/2025.

Signature of the Officer Authorised
to issue summons.
IIC REGISTRAR
DEBTS RECOVERY TRIBUNAL, PUNE

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHIVANI FLEXIPACK LIMITED

OPERATING IN MANUFACTURING OF PACKAGING QOODS AT
SANGLI AND SATARA DISTRICT OF MAHARASHTRA
{ndler sab-regulation | 1) of regulation 364 of the Insofvency and Bankniptcy Board of India
(Insolvency Resolution Pracess for Corperate Persans ) Regulations, 2016)

RELEVANT PARTICULARS
1 |MName of the Corporate Debtor | Shivani Flexipack Limited
|along with Pah & CINS LLF Ma, PAM - AAECSAEM
{CIN - LT3 950PN 1838PLC013193
;‘.T-‘E: !_-'.",'.I Shantiban i"||l_'!llli Math Magar, Sangk
KMaharaghirg, India;, 416418
[Wehests of the Comporata Debtor IS not n
;EEIE'T-B'IIIZH'I
|One Manufactuning Unit located at Vasantdada
Inthustrial Estate Sangli Cily and other one at
| 'viltage Kaledhon Dt Setara Maharashina
The possession = YEL 10 e recehsd !'.I'_.-' RF
'.'-.I:I:Appillzhl:lﬂﬂ_ i i b e :

2 | hddrmss of the registered affie

[ URL af website

Lad

4. | Dataits of place whera magorty of
fiaesd pssels an locaied

| Installed capacity of main products’

|sEnioes

6. | Quantity and value of main products | Last Asdted Balance Sheet for the

Suendices sald in st inandcial year | FY 2022-23 Tolsl Revenue from aperation

"o 11526 Lakhe.

| Bt received 1|'L1n1'=.|;|r1r.age'-1'ir:-r-1 of

i Comporate Debtor

| Emasil repuesh to be sont o

| crirps v N g com

LR

. | Mumber of emplovess; warkimen

ol ll_-urll'.i:: datmils inchuding last
Availabde inancial staberments
Cewelth schedules) of Two wears, lisks
| of creditars ade availabds at URL:
8. | Exgibility for resolution applicants
{undor saction 2542](h} of the
| Gl 8 aniailable wt LRI

{Emall request to be sent to;
{ gipsheeaniE@gmail.com
10, | Last date for receipt of EXQrESSion E:"FII'I ALEISE, 2025
{af interast
11, | Date of ssue of provisional list of
prospectse resolution applicants
12- Last date for submission af
| abjedctions 1 privEsional Bl
13 | Date of =sue of tinal 1151 of
pinapectve rasoluticn agplicants
14, | Date of issue of mfonmatsan
memaorandum, sualuation matrix
|and request for resolutian plans o
| prospective resalution agplicants
15_ | Last date for submission af
racolUtion plans
16, | Process email id to submit
| Eaprisssion of Iienestk
Date : 28th July, 2025
Place: Muambai

| 5th September, 2025
110th Sepiember, 2025
| 20tk Bepternbear, 2025

| 25th Saptarsber, 2025

[25th Detober. 2025 (Subject to extension in
(CIRF by Hon. NELT, Mumba)|
| cimpshtaniEgmail.com

For Shivani Flexipack Limited

Madan Bajarang Lal Vashnawa, AR

FGA, ACS, Insoheensy Professional and By

Segd Address 341708 Kalpatars Soshii Sec 3

Mira Road East - Thane (WS) 401107

Beg. Mo, IBBAPS-COLAP-POIOT 1 202020217 2

y AFS validity 1l 3112, 2000 \

FORM G
CORRIGENDUM TO THE INVITATION FOR EXPRESSION OF
INTEREST PUBLISHED ON 2Tth JUNE 2025 FOR
DR. SMITHS BIOTECH PRIVATE LIMITED

OPFERATING |N PHARMACEUTICALS & HEALTH SUPPLEMENTS &
NUTRACELTICALS INDUSTRY AT ROOREEE, UTTARAKHAND
{Umsder subs-regulation { 1) of reguiation 364 of the Inselmncy asd Bankruptcy Board of India
{insoivency Resolwtien Process for Corporate Persons) Regulations, 20016)

_ RELEVANT PARTICULARS
1. | Marme of the corparate debilar | Dr. Smiths Biotech Private Limited
SIONE et PANCINLLP Mo PAM: AAFCOE3220

[ CIM: U2424EPNZ015PTCIRASELE
e oy 08511, Sacred Woedd, Bl Fioar,
Ao Mecdonald, Vitinal Bao Shivarkar Foad,
| . | W Anowns, Pume, Maharashtra, Indiz - 4131040,
3. |URL of websita | N
Destails of placs whare majarity Fiol Mo, B-5, part of Khasra o, 9 & 10, Dey
of fixed as=sty are loceled Bhoaan Industnal Estate Vi, Bantakihadi,
| Taluka, Roodeas, Haridwar, Uttarakhand,
1} 5oft Gelatn Capsuie: 1,50,00.000 Nos
[Pear Rdorthh
| &y Dantmant: 100000 Mo [Par oaih)
A5 13,05 500000 (Revenue from operations
as.on 3ist March, 2024)

]

.I:'J:I[Irlt'i.'j af II.'-e' regssiened affice

L

5] [ Irestaled capacity of main
ol servioes

f. | Quantity and value of main
Vpraducks services sold ol
| fmanicial wear, |
.-".:u-'TID-'_'-"' af amployees) worsman | 0 ) ) .
8. | Further detads including last For furiher details write an email
arailabie financial slatements cinpamithsbitechdgmail.com
{with schadules) of two vears, ists
| of craditors are avadiable at LAL
. | Elgibility Tor resolution apolicants
under saction 28(210] al e
| o2 Is avallable at
10, | Renvised last date for recespt of
papressien of intenagt
11 [Revieed date of == of the
| provisicnal bst of prospactive
| resclution applicants
12| Revieed last date for submissien of | O8th Avgust 2025
| "Et-_IE'EtIEﬂ"!E- e} EII'EI'n-'“‘EI-.‘}I'Iﬂl |IEE. | I:|'IE"'-.'lnfl-l.IEJ:f. I.t was 2B July 2025)
1.3, | Aenvised dater of mswe of final list of | 13th dugust 20265
| prospeclie r-'::_'.ulu_l:rln applicans | gFrH'.-:i-u:'slr. il v I:'.!E“l'rii -'-:.:.gl,.!.'-.l_ Z'!_l.'.l?_ﬁ'l
14. | Revised date of lmsie of information $3th Augst 20065
memorandurn. evaluation matrie | (Fresdously, It was OFth August 2025)
and request for resolution plans 1o
prospeciive resolision appheanis
1%, | Last data for subrmission of
re=aluticn Hans
16, | Process emad id o submil
| Expresion of Inferest
17 | Datats of the corporate peator s
rggstration status as MESME

-

| For detailed EO and eligibdiy criteria,
please wrile an emall 1o
| sirpsmithsbistech@gmall.com
2 Auduest 2025
iPresnoualy, (L was L2 June 2028)
| OEEh Awaust 2025
(Previausly, it was 22nd July 2025

| T3th September 2025
| girgsmithshickech@gmail com

| Type Of Entempriza: Medium, Manufacturing
UDYAM-MH-26-00596435

s0/-

IP Megha Agrawal Resoliticn Professional

Far Dr. S3miths Biotech Private Limited

BB IPA-DOA P PO EA GG, 20LRAS /L2272

AFA valld up fo - 31.12. 2025 Emall: cirp.smithshictechi@gmail.com
Address Registerod with IBBI: 001, Shivranjinl Apartments

In Cercsa of Congress Negar Ganden, Conpress NEll_'.'.-E" MNagpur -Sq400 12 l:r-l.ﬁ- I
Address For Correspomnlanca: 2nd Moor Anjenaya
Miwas, Dpposite Dew Trimty Hospatal, Hindustan Cobangy,

Date :26.07.2025
Place: Nagpur

‘Wardha Road, Nagour ﬂ-ﬂ?

/7 /
ARMB, Pune : Ground Floor, Aurora Towers,

TSaE SiDe1E a8

hereby given to the borrowers and the public in general that the undersignad has taken Physical Possession
of the property described hergin below in the exercize of the powers conferred on him under Section 13(4) of
the said Act read with rule 8 of the said Rules on thiz 21" Day of July 2025,

The Borrewers in paricular and the Public in general is hereby cautioned nol to dealwith the properdies and any
dealings with the properties will be subject to the charge of the Bank of Maharashtra, MSME Branch for an
amount of hereinabove mentionead

The borrower's attention s invited to provisions of sub-section {8} of sechon 13 of the Act, in respect of time
available, o redeam the secured assets.

This nolice is also being published in vemacular. The English version shall ba final if any question of

9, Moledina Road, Pune- 411001, Ph Mo. : 020-26133926,
E mail: es87T62@pnb.co.in

Sale Notice for Sale of Imnmovable Properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002

q punjab national bank

Jhe name you can BANK upon [

interpretation arisas, Motica is heraby given to the public in genaral and in particular o the Borrower (s) and Guarantar (s} that the below described immovable property morlgaged/chargead to the Secured
The details of the Immoveable properties mortgaged to the Bank and taken possession by the Bank are Creditor, the constructive ! physical lsymbolic possession of which has beentaken by the Authorised Officer of the Bank! Secured Creditor, will be sold on " As is where is", “As is what
as follows:

is”, and “Whatever there is” on the date as mantionad in the table herain below, for recovery of its dues due 1o the Bank/ Sacurad Craditor from Lhe respective borrower |5) and
guarantor (3}, The reserve price and the earnest money depositwill be as mentioned in the table below against the respective properiies.

SCHEDULE OF THE SECURED ASSETS

Primary Security:- Regislerad Mortgage of all the pieces and parcels of land and property beanng Gal No.
BY!3 area 2 Hactors 28 R + Pot Kharaba 6 R, Assessment Bs. 3 and 19 pal along with the entire construction
thereon at Mitral Taluka and District Satara within jurisdiction of Sub Registrar Zatara and Bounded as: Onor -

Towards East: Property owned by Jalindar Shinde and Jampla Kadam, On or Towards West: Adj, Gat No. 73 Description of the A) Dt. Of Demand Notice uls 13(2)
and Kashinath Wang-&dr_e and Syryakam_ Wangada, On or Towards South: Urmod| Dam, On or Towards Mame of the Branch Immovable Properties of SARFES| ACT 2002 A) Reserve Price Details of the
MNeorth: Road, at Mouje Nitral Taluka and Dist. Satara Name of the Account Mortgaged /| Owner's B) Outsta nding_&gnunt as on Date | Time of | €ncumbrances
CERSAIID: - 200057905586 lr-;’"- T Te——TT Name C) Possession Date uls 13(4) B) EMD E-Auction | known to the
Primary Security:- Hypothecation of all present and future current assets . 8 (Mortgagers of of SARFES| ACT 2002 C) Bid 1 secured
CERSAIID: - 200057906145, Collateral Security: - Nil rTowar property(ies)) ; : 2 el Lol creditors
ke wed il e v Tt 3 Guarantors Account D) Nature of Possession Symbolic Amount
. . ! Physical | Constructive
Date :21/07/2025 Chief Manager & Authorised Officer,
Place : Satara Bank of Maharashtra, Satara Zone 4 | Branch : Kothrud-397400 Fiat Mo. 21, 1st fioor, A. 30.08.2018 A Rs 8336 Lakh |  12.08.2025 at
Mis B D Mistry, Beheraram D Sharma-shri | COMNEntal INAUSUIa!l g 580,97 Lakivt further interest | B, Rs. 8,34 Lakh {hO0 o
Soham Beheraram Sharma gl Mot ':"': w.e.f 01,07.2025 + othercharges |~ | [0 15.00Hrs Mot to our
indianexpress.com Mis B D Mistry, Shri Soham Beheraram Ei:rgn r;ll 1 HI;-:‘:; N-;}r.u ESF C 01122018 C. Rs. 21000/- (with extension of | knowledge
Sharma, Guarantor And Also Son & Legal Heir Sainuis F;'resé Kothrud — . _ifJ minutes
Of Late Shri Beheraram D Sharma Prop MisBD | ﬁg A D. Symbolic Possession If necessary
Mistry ’
Siddhartha Tower Office No 318, 3rd Floor, Near
Sangam Press Kothrud. Pune 411029, Also at : (1) Office No. 811, 8th
Flat Mo 22, 3rd Floor, “rohan Comer’. Gaurihar Ca | Floor, Siddhartha Tower,
Op Housing Society, Plot No. A-6 & A-7, Qut Of Sr, [Fremises No. 1, CTS No A, 30082018 A. Rs. 178.79 Lakh] 12.08.2025 at
Pure, Also at ; Office No. 811 & B12, 8th Floor, | Kothrud, Pune - 4110358 w.e.f01.07.2025 + other charges to 15.00 Hrs Mot to our
Siddhartha Tower, Premises No, 1, Cis No, 421 C. Rs. 21000/- {with extension of | knowledge
) R |
. Mo, 12/3B, Kothrud, Pune, Also at : Flat Mo. 21, ﬂngfﬁgidﬁ;ﬂ_‘z ?rﬁwﬁe-tr C. 01.12.2018 10 minutes
1st Floor, * Continantal Industrial Estate”, Plot No. . . ' D. Symbolic Possession if necessary
. Premises Mo, 1, CTS Mo,
G Out Of 5r. Mo, 17, Hissa Mo. 1-b, Cts No. 697,
421, & Mo, 12/ 3B,
Mear Sangam Press, Kothrud, Also at @ Flat No Kothrud. Pune -4 11038
AZ, 2¥ash Const, 5 Ma. 191 Bb, Home Col PI 30, '
Karve Magar, Pune 411052
2 | Branch : Kalyani Nagar-133110 |Flat No. 1, Ronak A. 30.11.2021 A.Rs. 47.30 Lakh | 12.08.2025 at
. ° Mr. Mahesh Amarshi Sapariyva Residency CHS, CTS No 11.00 Hrs
| arrive at a conclusion W 4530, Chinchwad Station, afjh;:hgi*fﬂiﬁi:;ﬂﬂ B. Rs. 4.73 Lakh 5 15 00 Hs NA
C near Maldhakka, Puns- : , ORI ! s
not an assumption. Mr. Mahesh Amarshi Sapariya el = 25032022 C.Rs. 210001 | (with extension of
Add:- Flat No, 1, Ronak Residency CHS, CTS No, o BT { 12:minaias
Inform your opinion with 4530, Chinchwad Station, Near Maldhakka, Pune- YNNG T ORRaasaN if necessary
detailed analysis. ity
TERMS & CONDITIONS : The sale shall be subject to the Terms & Conditions prescrbed in the Securily Intarest (Enforcemeant) Rules 2002 and to the following further
candifions ; 1) The properiyf/ies are baing held on "AS IS WHERE 15", “AS IS5 WHAT IS BASIS" WHATEVER THERE IS BASIS" . 2) The particulars of Secured Assets
specified in the Schadule hereinabove have been stalad ta the bast of tha infarmation of the Authorisad Officar, but the Authorised Officer shall not be answerable for any
error, misstatement or omission in thiz proclamation, 3) The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com
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